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][TAMIL NADU] ACT No. XXX OF 1956.2 

[THB  T TAMIL NADU~ F,STATES (SUPPLEMENTARY) ACT, 1956.1 

(Received the assent of the President on the 10th .December , 

1956 ; rfrst published in the Foit St. George Gazette o t ~  
, the 19th December 1956.) 

An Act to provide for the determination of questioos whether 
my non-ryotwari area in the a[State of Tamil Nadu]. 
is or is not an estate. 

! 

WHEREAS it is axp-dien t to provide for th: determi- 
I n?tion of questions wl12ther any ilon-ryotwi..ri a sea in the 

'[State of Tamil Nzdu] is or is not an estate ; 
BE it mttcted in the Seventh Year of the Republic of 
India as follows :- 

Short title, I. (1) 'Phis Act may be called the ~[Te~nil Nadu] Estates 
m e n c c -  (Supplementary) Act, 1956. 

ment and 
application. (2) It shall comt into fort,- on *suchdata 2s the state 

Government may, by notifisrrtio~~, appoint. 

(3) It applies to all non-ryotwari nrc;rs in tho 3[6tat$ 
of Tamil Na du], ii~cluding any area i l r  r cspcct 'of which an 
order under szctioii 3., sub-section(2),of thc KentReduction 
Act or a notific~i tion under section 1, sub-scc,ion (4), of the 
Abolition Act, or both an order mct n notification as 
aforesaid has or have 'becn published. 

Definitians. 2. In this Act, unlzss the ~olztcxt otherwise requires- 

(a) ' ~bol i t ion  Act' means the '[Tamil Nadu] Estates 
(Abolition and Colrversion into Ryotw~.ri) Act, 1945 

I (lfTamil N~rciu] Act XXVI of 1948) ; -- -- __1_1I___. 

1These wards were substituted for tho word '" 
by the Tamil Nadu Adaptation of Laws Order, 
ammded by the Tarnil Nadu Adaptation of Lawv 
Amendment) Order, 

' 2  For Statement of Objects and &asom, see .Fort St. George 
Gazette, Part IV-A, &.traordiaary, dated the 26th S e ~ t m b r  
IPSG, page 190. 

3Tlhis e:presic.n wds sutrstitutc=d for +&e expresu'oa "Swc 
of - :re T z L  N&T~ -+3~: :,-.:: I- I" 2.; 5 Qr+, - - - 2 %  . : 2 2  .L s**= -.--x.-"&--;t ;j 0- 

_J;rr- - -- - -.- . * 
d L k * - -  - :-..:G.-, 

% '-- into krw 9s -w 3rd Auwlg 1957, 
1 , .  
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1956 : T.N. 'Act XXX] ~ ~ i a t e ~ ~ ( S t ~ ~ p ~ ~ ~ t . n t  - ary) 645 

: (b) ' Estates L?nd Act' means the '[Tamil ~ ? d u ]  . 

Es!a tes.Lp.nd Act, 1908 (l[Tsmil Nadu] Act I cf 1908);. 

(c) 'Ren! Rl:c!uction Act' 'me?,ns th: l[Tzmil N;c!u] 
Estntos . Land (~eductioil' of Rcnth Act, 1947 eramil  . : 
Nadu] Act XXX cf 1947); ; .  ... - 1 - >  

,r f "  ": 1 
(4  ' Tribunal ' mer.ns a Tribunal ha ving judsdiec: : : 

tion ovcr the area znd constituted under sec:io n 5. . 
- ' 1 - 

" j .a ' ' . .  '. .. I " 

, . 3. (1) Nbtwith~t~nding anything contained in t h a ~ e t e r -  

. Estates Lend Act or in eny othcr law for the time b,-ing in mioation of - 
forc:, any p:rson inticrested may make ?-n application to qum0ns 

whether the Tribunal for a decl?.rztion that the area specified in the ,on- 
. applicatibn is or is not. an estate or pa-t of an cstate as ryowari 
defined in sec~ibn 3, clause (2), of-the Estates Land Act, ,or area is or , 

th9.t it is or is not an inr.rn estate 2s  def ind in sec!i~n 2 , t g L a n  
c1a.u se (7) of the Abo lit io ri  Act. 

(2) Any sucll applica tion slb.11 b< fi1-d within three 
months from th2 date on which this Act cornes into force 
or within three mmths from t!le date of publicati~n Of 
the rrder under s-ction 3, sub-section (2), of r h ~  Rent 
*Reduction Act,or of the notification under stction 1, sub- 
section (4) of the Abolition Act, wfiichtver of the dates 
aforesaid. is th? 12test. 

(3) The Tribunal may, in its d i ~ ~ r ~ t i o ~ n ~ l l o w  further 
time not exceeding three months for the ma king of a JS!? 
applic?.tion under this section. 

4. (1) Against th? dccisioll of any Court or of r. Seitli- Appli- 
m-nt Offi~ir  or Tribunal (c3ns~i! utcd under the Abolition cations by 
Act), an applicl ti011 may, w:th:n on12 yeiir f;.on> iha d ~ t a  on Govern- * 

. which thisAct comes into force, b: fil:d u~ lde r  this Act on mento 
. b~:hq.l.lf of the St ate Government by such offic . r as thcy may 
from t i m ~  to tim; nuthoi4izz i l l  [his b&qlf, for a d ~:clal.nticn 
thst any non-rydtw'ri arza is an estatc ur?dc~ scction 3, 

, cladse (2), of th+: Estates Lsnd Act, or th?t it is an iium 
; estate as  defined i n  s~ction 2, clnus: (7), of thc Abolition 

Act. 

(2) Such applicxt ion.--- 
I 

(a) zgainst the decision of atsettlement 0ffic:r shqll 
lie. to th: appropri7.te Tribun~l  rand b.: d e ~ l t  with under 
scction 6 ; 

L ,  --- -- 
. 1 These words were substituted fc-r the word " Madras " b the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended gy the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969. 
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646 Estates (Supplermntary) [1956: T.N. Act XXX I I 
( )  in  ot ha. cases, shall lib to the Special Appellate 

Tribunal constituted nfider sectioll 7 and bc dealt with as 
an appeal'under the said scction. 

fibUnai 1[4=A..(l) Where, in any'suit or appe~ l  or other pro- 
to give ceeding pending beford any Court (other than the High 

' dfcisioo in Court) or Tribunal or Gettlcment Officer as defined in 
section 2, clause (13), of the Abolition A.ct, any question 

case8 
=fatred is in issue whether a prticular area is or was an estate as 

to it. defined in section 3, clause (2), of the Elstates Land Act, 
or is or was an inarn estate a s  defined in sectiotl 2, ctause , 

(9, of the Abolition Aci, such question slall be referred 
to the appropriate Tribunal col~stitutcd under this Act 
for determination. 

(2) Notwithstanding any reference made to the Tri- 
bunal undcr sub- section (I), or a ny a ppea l preferred before 

a t be specia 1 Appslli3t e Tr ibu na 1 41 nd er su b-sect ion (I) of 
section 7, the Court or Tribunal or S~ttlemcnt Oflmr, 
'as the case may he, may pass such interim ordersin respect 
of the suit or appeal or other proceeding as itre altowed 
by law]. 

5. (1) The State* Government shall constitute as maw 
' Copstitus +Tribunals as may be necessary for the purposes of this Act. 

. tlon of 
Tribunals, 2M2) Each Tribunal shall consist of one person only 

who shall be a Judicial Officer not betow the rank of District 
Judge or Additional District Judge.] 

(3) Each Tribund shall have such jurisdiction and 
over such areas as the State Government mcry, by notifi- 
cation, from time tot ime, determine. 

This section was insert& by section 2 of tiia Tamil Naau 
Estates (Supplementary) Amendment Act, 1961 warnil, Nadu 
Act 35 of 1961), 

a This su, iection. was substitute'd for tlie original sub- . 
sect,~ii (2) by section 14 (i) of tbe TamiI Nadu Estates (Aboli- 
tion and 'Conversion into Ryotwari), Estates Land (Reduction 

' . of Rent)) and Estates (Supplementary) (Amendment) Act, 1958 
(Tamil Nadu Act XXYIV of 1958). . 

* The finding undcr thi: Act of a Tribunal or the Special 
Appellate Tribunal cnnskitrlted undcr this Act fli;tt ;I particular 
area is an inam village wllicli becarnt: ~111 e ~ l i ~ t ~ .  by vir.tt~c (I! 
the Tamil Nadu Esta:cs Land ('Thircl An~encln~cni) Act, 1936 
\Tamil Nadu Act XVllI of 1936) shall be filial and binding for 
tbe purposes of the Tamil Nadu hams (Supplementary) A&, 
1963 pamil Nadu Act 32 of 1W3). Ple~sc  see SecT $on f 2 of rhc 

" lat$er Act. 
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1956 i T*Ne Act XXX] Estates ( S u p y ~ e m ~ n t a ~ ~ )  647 ' 
I 

* 

Every Tribunal shall have the same powers as 
are vested in a Civil Court under the Code of Civil pro- 

\ cedum, 1908 (Central Act V of 1908), when trying a suit , 
or when hearing an appeal.] 

b 

4 

'i 

6. 2[(1) J On receipt of an application under idion 3 g y m  a . %  , 

OF under section 4$[or a reference under section 4-A of sec- follonrd. ,. 
r 

, I  

t io n 121, the Tri'suna! In!! zfter giving notice in the pms- l r ~  ~u 
I 

1 

cribed manner td the applicant, to the State Govement n i b i .  i 

if the State Government is not the applicant, to the 
landholder and if the applicant is the landholder to the I 

person in occupirtion of the land in the area con-& 
and after publishing the notice in the prescribed manneF 
in the village, and aftet: giving the parties who appear . I 

before4 an opportunity to be heard and to a u c e  their 
,evidence, give its decision on the question whethm the 'I! 

:c 
, area concerning* which the application is filed is or is not . . it 

an estate as defined in section 3, clause (2), of the Estates 
Land Act and if it is an estate, the sub-clause of .the 
above clause under which it falls, aD.d if it falls unde~ - ,. . 

r ' 4' I.. sub-.elause (d) of.the above clause whether it is aa insm - % G 

I villagewhich became an estate by virtue of the8[TamilNdu1 . .  
Estates Land (Third Amendment) Act, 1936 (3mil Nadu] . ,  
Act XVIII of 1936). 

b ' . - - * 

'3 
, 

, 

b - '((2) The decision of the Tribunal on the refo~mcb 
[ m& to it d e r  section 4-A 'or section 12 shall be &m- 

i 
. , 

# 
r muicated . to the COW or Tribunal or Settlement Officer 
'x 

? who made the reference.] 
, , -.-- .--- ------  

4 This slub-section' was subs~itut& for . th'o origibal sub- 
section (4) by section 14 (ii) of tb.0 Tamil Nadu Elstates Aboli- 6 tion and Conversion i n t ~  Ryotwari), Estates Land (Re uotiaa 
of Rent) and. Estates (Supp1ementmy} (Amendment) Act, 1958 
(firnil Nadu Act :X= of 1958). h 

2 Originel section 6 was re-number& as sub-section (1) of . 
that and these words wem inserte'd by section 3 (1) of 
thei Tamil Nadu Ehtates (Supplementary) Amendment !Act, 1961 
(Tamil Nadu Act 35 of 1961). 

8 These words were substitute3 for tlie wofd '* Mahs'  by 
the Tamil Nadu Adaptation of L;aws Order, 1969, as' aended 
by the Tamil Nadu Adaptation of h w s  (Second Amendment) 

4 

Order, 1%9. 

4 This sub-section was inserted by section 3 (2) of t h  
Tamil Nadu Estates (Supplemmtary) Amcnchnsnt Act, 1 963 
(Tamil Nadu A@ 35 of l%l)i . . - . A 

- 
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Appeals 7, (1) Agail,sl cny sllcl~ &:cision 01' l l l c  Tril~i~n~rl ,  the 
State Govcramcnt, ~.ithin six monti~s 1.1 om the date of 

Special 
. Appllate therd,ecision, and ally pctson aggrlevccl by such decision 

Tribunal. within two months finom the said date, may. appeal to n 
Fpecial Appelidte ','ribun,zl, consisting of two Jt~dgcs d 
the High Court nckminated fi'om timc to timc by tho 

.:. .-..- - Chief ;Justice in that behalf, provided that the Special 
- - . .AppelIsrte Tribunal may, in its discretion, allow further 

.: .9 - I ,  - tiaae.not exceeding three months for the filiog of such 
' % ' : qpp&. 

, , ' .  

(2)' Tho t~zombcrl; o f  the Spc~ial Appollatu ' Tribunal 
1 

shall hear the appeal and on all poinet\. wh~thcr c\l8law or 
-of fact, on wnich they arc ogrccd in  ilwir opiniol~, ih:ir 
decisioit slv:ll be final. WJlvrc on ::~zy silclt p.)int or l?oir%t s, 
the members Ere divid.cc! in  their opinion, they sl~all st:?ic 
the point or points on which they ::rc so rtividcd, :?na 
such point or points togcthcr with tncir opii~ions thcrcc~n, 
shall then be laidbef~rc onc: ormore Sudg!:s nominated for 
the porpsoe by th.: Chief Justic:, a nc; such judge clr jlm8es 

?sh%ll he2.r thc :j.ppeel in  so far as i t  sr*l:i!cs l o  sirch pmnt 
or points, 2nd on ~ i l c ' h  such poii~t, i 1 1 ~  decisintz of fftc 
Mzjority of ths judges who have heard the appeirl, incluc?ii%g 
those who fir st hc:~;rd. it, shall be final. 

* 

(,": subject to thl: dt:cisiot~ on su,oll appcali, thc: dcci- 
sion of the Trib~l111?1 sh.::li bt: firm1 a~rd s11:.111 11ot bc lii~blc 
to be~questionecl in any court of law. 
.- ., : 

. .  
(4) 'Evcry dccisio~l of t hz SpcciaI Appcllaio Tr-ihnrial 

and. subject to such decision, every decision o f t  hz Tribu*itirl 
shall bs bind,ing on all p:;.sons :laiming 31% intcr,:~t in 81iy 
land in the non-1-yotwari arc? conc :rn~c! notwithst~nc!ing 
thathny such psrson hr:s nnt preferred. RIIY  i t p p l i ~ a t i ~ ~ ~  or 
filed sny statelnn~t or ~d..!uccd ~ n y  evidencc or ;ipl~:arcd or 
participated in tho proccctlings before ! hc Tribnnul or th: 
Special Appellate Tribunal, as the case may i ~ c .  

$ 5  . 

''-[(5) ~ h ?  decision of th,: Speci~.l Appzll :! c TI-ib:m :l on 
th: decision of the: Tribian..J on's! refercncc u~lc?,m section a 

4-A- or s~ction 12 slxill h; >c >lnrnu~~ic :tee! to rlt.2 Court or 
Settlement Offic..r or Tribii 116.1 const itutetl unc' 121- t hc- ~Abotl- 
tionSAct who made the rzferenc<;,] 

t 8 -- -- P - 
1 lhis sub-sdon v as insertd by section It of tIie Tamif 

Nadu Estates (SuppIerc:ntaq) Amendment Act, 1961 (Tamil 
Wadu Act 35 of 1961). 
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" 19!5(? .;T.N: 'Act XX X 1 Ertat&'(~uppl~ent&y)  649 

l[7-A. Oii receipt qf the ddecision of t l~c*.~r ibunal  or Power of 
t11c Special Appellate Tribunal on thc rcferencc made co,r,, .rtibnnal 
under scc ion 4-A or scciion 12, thq C o ~ r t  of Gettlemmt or Settlement 
Officer or ~ribl. l ~ a l  constituted u~:dcr i hs Abblition Act Officer to  

dispose of shall p r o c d .  t r )  dispose crf thc appeal, suit or other pro- ,uit, 
cecili~~g in which t ht reference .w?.s &-,de: or other 

proceedings. 
Proviclee. ttht on receipt of the aecision of the Triburc-? - + : . . . . - 

such 2ppeal, suit or 0 t h ~ ~  proceeding s h ~ l l  not bi ;' %posed :. . . : 
of- - 

(i) until after the expiry of the appeal time provided 
for in sub-section (1) of section 7 ; or 

, 

lii) L where an appeal h?s b:eh prcf~rrcd under sub- e 

section (1) of sect ion* 7, until after the receipt of the decision 
of the Specizl Appelbte Tribunr.1 on such appeal] . 

8. In deciding the q~lestion whether any i m m  village Presumption 
or a separated part of an inam villagc was or we s not ;an as t 0 inam 
cstate within thc meaning of the Estates Lznd Act as it V1llages Or 

stood b;foie the cammencement of the 2[Tzmil Nadu] parts thereof. 

Esiatcs Lg nd (Third Amen5 meni) Act, 1936 (2[Tp.mil N ~ d u ]  
Act XVIII of 1936), it shall be presumedl, vltlil the contrsry 

.is proved, th:>.t such Brea 01- part w2.s such en cs:~.ttc. . 
* 

9. No decision of the Tribunal or. of the Epecial Appel- Defect not to 
lit: Tribunal s11all be invalid by reason of zny defcct in th9invalidate 
form of any noticc issued by it or in ths inrmmer of publica- decision of 
tioil of suclt notice. Tr~buna] or 

Special 
Appellate 
Tribunal. 

10. Save a s otherwis, ,:xp, bl,b:y p;.oviderl. in this. Act, no . i. . 
clv'il or reveillne court and no Tribunal constitnted,updcr Jurisdiction 
any othei +lsw shall h ~ ~ e  jurisdiction- , of civil and revenue 

courts barred 
(a) 3 [ t ~  :rdj:ldicete up.)l~ any quesfion] whetlier BJQ in cer.ain 

noh-!.yotwari ?.~-:rca is or i s  11ot ~ , n  eslntc 01- pgl.rt of ' zfi matters. 
est;:tc as dcfi ul. in scction 3, cl.tnsc (2), of t11: ' ~ s h t e ,  

- -  --------- -- - - -- A .  

IThis section was inserted by sectioll 5 of tkie Tamil Nadu 
Estates (Supplmenta~y) Amendment Act, l%l (Tamil Wadu 

.Act 35 of -1961); 
2These words were substitutid :for tlie wofd " Mi&asw 

by the Tamil Nadu Adaptation of .Law8 Order, I%9, .as ar&ended 
by the Tamil Nadu Adaptation of Laws (Second Amendment) 
Order, 1969. 

8 These word& &ere substitute3 for tlie wof& " to entertain' 
'or  adjudicate .upon any questioa by section 6. of tlie Tamil 
'Nadu Estates , (Supplementary) Amendment Act, 1 961 tTaaiil. ,. . 
Nadu Act 35 of 1961), - 

LatestLaws.com



LatestLaws.com

b 
650 Y t a ? e ~  (Supplementary) [I956 1 T.N. Act XXX 

Laud Act, or whcther it is or  i s  not an itlern estate as defined 
in section 2, clause (71, of tlw Abolitioil Act; or 

I 

(b) in respect of any matter which the Tribunal or tb 
Special Appellate Tribunal i s  empower ed by or under this 
Act 10 determine. 

TraSito* 11. (1) Ail suits, appeals or other proc-edines (other . 
*provisions* than those panding b2for.e t b  High Court) pending at the 

colnmencement of this Act b6for.c i?ny Court or Tribunal 
or Settlement Officer as defitlcd in scction 2, cl:!usc (1 3). of 
f he Abolition Act, id which any qucstioi~ is in  issur: whether 

q a n;a,rticul~y arcs is or was an est~.tc ss defined in se~tion 3, d 

claus~ (2), of the Estates Lmd Act, or is or was an inam 
estate as defined in section 2, clause (71, of the Abolition 
Act, shalt stand transferred to the appropri~ t e Tribunal * 

constituted undcr this Act for the determination of , 
question. 

'[(l-A) Notwithstrnding the t r ~ ~ c ~ s f c r  of' any suit, appeal 
or other proceeding undm sub-section (I), the Court or i 

Sztt lement Officcr or Tribuna 1 cotjstitut ed under ' the 
Abolition Act who tncldc thc trr-rnsfcr sh~il bi: dc~rncd to 
*be scizcd of such suit, appee 1 or ot hcr proceeding and may 
pass such interim orders in respr ct of such suit, appeal or 
other proceeding 2 s are allowed by l:tw]. 

i 

1- 

(2) (a) In cases in which, at the commencement of 
thfs Act, a Tribunal constituted under the Abolition Act 
has given a finding under section 9 of that Act that a parti- 

, cular area i s  an inam estate as defined in section 2, clause 
(7), of that Act, that finding shall be final, subject to the 
decision of the Special' Appellate Tribunal constituted under 

4 

this Act on an] appeal preferred to that Tribunal. 

(b )  Any such finding shall be deemed to be a 
I decision given by a Tribunal constituted under this Act 

* 

, end the provisions of section 7, sub-section (1), shall apply 
'-to appeals against such finding. 

P ---- 
I This sub-sec tion was inserted by section 7 of the Tamil Nadu 

Estates (Supplementary) Amendment Act, 196 1 (Tarnil Nadu Act uf35' 
tsar). 

f 

. .- 

3 
cPI 
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f2 C . . ' h! -* *T, 

&: 
? 1956 : I@*!% Act X X X ]  E ~ l a t  tg fSflppImentary) - 651 , J $8. , i 
F? - I 
% .. 1[12. (1) If oa  remand by the High Court in respects of a 

' a T; . ? 
@> ' 
#? 

&se pending before it on or after the commencement to # ~ e  - 
k, 

t 
of this Act, a Court subordinate to the High Court is declsidain 

seized of the question whether a particular non-ryotwari 
certain cases 
remanded hy tu 

srea.is or is not au estate as defined in sectibn 3, clause m& mn, 
L 

(2), of the Estates Land Act, or i s  or i m o t  an inam estate + 

$*%e . a .  

ns defined in section 2, clause (71, of the Abolition Act, I . ' ,  I .  

R U O ~ I  q t l a ~ t  1011 s l ~ ~ l l  ba referred to the appropriate,Tribunal ..- . I 
5 '  . , , ,.\; 

L &, < <  

ounat l ~ t o d  undor this Act for .determination. ' .  
.I I 

1 6  " . # I  

a (2) Notwithstanding any reference made. to the 1 

. Tribunal uhdder sub-section (1) or .  any appeal preferred a , +  . I . r  
I , .  

before "the Speoial Appellate Tribunal undet sub-section ' - . . ,**: :,, 
I . .  

. J 

. 
' (I) of section 7, the Court may pass such ir.terimq order$ I .  . . ,  
in respect of the case as are ,allowed by law]. ri 

I 

b 

13. p h e  amendment made by section 13 has been 
incorporated in Tamil Nadu Act XXVI of 19481. 

. 

k9.  \ 
*P* 

9>' 

i , 
14. (1) The Statt: Government may, make rules to ponr to 

a 
?, 

carry out the purposejs of this Act. make ruics, 
I 

& 
&+ (2) In particular, and without prejudice, to the , - 

generality of the foregoing provision, such rules may 
provide for- 

* 

(a) all matters ,expressly required or allowed by 
this Act to be prescribed ; 

0 ,  (b) the procedure to be followed by Tribunals 
f 

and Special Appellate Tribunals, appointed under this 
Act ; . 

(c)  the application of the provisions of the Code 
of Civil Procedure, 1908 (Central- Act V of 1908) ; 

, (6) the fees to be paid ia'respect of applications 
and appeals under this Act ; 

(e) the filling up of vacancies in Tribunals ; and 
(0 the transfer of proceedings from one Tribunal 

I (1 ti not t k r  . 
(3) All rules made and all notifications issued under . 

this Act shall, as soon as possible after they are made or 
issued, be placed on thc table of both the Houses of the 
Legislature and shall be subject to such igodifications by 
way of arnendinent or repeal a s  the Legislative Assembly 
may make within fourteen days on which the House 
actually sits either in the same session or in more than one . 

session. I 

h" 
-I_L em--- - --,- 

9 > 

I" 
a ,  t.Tkis section was substituted for the original section 12 by 
h section 8 of the Tamil Nadu Estates (Supplcmentrtry) Amer~dment 
ljf A@, 1961 (Tamil Nadu Act 35 of 1961). 
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1961 :T.N. Act 351 Estates (Supplementary) 
Amen'dmen f 

'[TAMIL NADU] ACT NO- 35 OF 196 la. 

T H ~  l[TAMIL NADLT] ESTATES 
(SUPPLEMENTARY) AMENDMENT ACT, 196 1. 

[ Received the mser!t of the Gowrnor on the 10th November 
1961, f irst published in the Fort St. G ~ G I  ge Gaz~ttc on 
the 22nd November 1961 (Agrahayana 1 ,  1883)j. 

t An Act fupt her to amend the l[Tamil Nadu] Esf ates 
(Supplementary) Act, 1956. 

h 

s WH~RHAS it is e:~pcdient fui ther to zmcnd tllc l [~an l i l  

E N;.du) Estates (Supplemcnta~ y) Act, 1956 ('[=mil N..du; 
p Act X X X  of 195€;, for the ~ U I  pow$ hcreinr.ftes ~ p p e r ~ i ~ ~ g  ; 

BE in enactcd in'the Twelfth Yesr of ihe Rcpubjjc of 
India as follows t- 

1. This Act may be ci.llrd th(: '[~arnil Nitdu] Estates short title. 
(S7~pplementr.r y) -4rnnx1d me nt Act, 196 1. 

2-8. (The arlendments mz.de by thr se sccti 021s 1~a.v~ 
been incorporated in the principal Act, viz., 'Tamil Nadu 
Act KX'X of 1956.) 

3 
9. (1) In any suit or appeal or other proceeding trans- Transitory 

ferrcd under sub-:;ection (1) of secion 11 of the princiya! provisions, 
Act to the appropriate Tribunal constituted undcr tkba. 
Act and pending before it at the commencement of this 
Act, the question in issue shall be d.eemtd to be a question 
referred to the :i~.id Tribunal under subsection (I) of 
section 4-A of thz principal Act as amended by this Act 
and the =id Tribunal shall determine the question and 
communicate its -jinding thereon tc the Court or Settk- 
ment Officer or Tribunal constituted under the Abolition 
Act, who transferred such suit or appeal or other proceed- 
ing and thereupcbn the Court or Settlement Officer err 
Tribunal constituted under the Abolition Act shall pto- 
teed to  dispose of the suit or appeal or other proceeding. 

_ - - -  

1 mew words were substituted for the word "Madrasw bp r~ 
Tamil Nadu Adaptat;.on of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969, 

8 For Statement of Objects and Reasons see Fort St. George G'azette, 
dated the 13th Sdptember 1961, Part IV-Section 3 pages 390-391. 
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, 

(2 )  I n  any case transferred under section 12 of thz 
principal Act to the: appropriate Tribunal constituted under 
that Act and pending before it at the commencement of 
this Act, the question in issue shall be deemed to be a 
question referred to the said ~ r i b u m l  under section 12 of 
the principal Act as amended by rhis Act and the said 
Tribunal shall determine the question and commullicate 
its h a n g  thereon to the Court which transferred the 
oase and thereupon the Court shall proceed to dispose 
of the cam 
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